1 Calling Attention

RAJYA. SABHA

Saturday, tht 23rd May, 1970/the
IndJyais.Ha, 1892 (Saka)

The House met at eleven of the clock, MR.
CHAIRMAN ii the Chair.

OBITUARY REFERENCE

MR. CHAIRtv AN : Before we take up the
regular bu: iness in tne agenda. I have to refer
with regTet to the passing away of Shri N
anja Behari Maiii, an ex-Member of o ir
House on the 10ih May, 1970. Shri Maiti was
born in the year 1892 and at er education at
Gop'-nathpur, Berhampur and Calcutta, took
to the teaching pr fc;sion. He was greatly
interested in the promotion of women's
education. He pa ticipated in the freedom
struggle and undei went privations several
times. He helped in the abolition of
untouchability an I cast distinctions and
assisted in the re'tabilitation of*efugees from
East Pakistan in the AsKirmans and
elsewhere . He was a Minisre West Bengal
from 1947 to 1952. He wns first elected to tne
Lok Sabha in 1957 and later to the Raj: X
Sabha in 1962 from which he retired n April
1966. He was a respected Mem er of this
House. We deeply mourn his passing away.

I would requi it Members to stand in their
seats an ! observe one minute's silence as a
mirk if respect to the memory of Shri Maiti.

(Hon. Members then stood in silence for
one minute)

Secretary will convey to the members of
the bereaved f; mily our sense of grief and
profound s mpathy.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC IMP
JRTANCE REPORTED PROPOJAL
REGARDING INTRODUCTION OF P
BGULAR VISA SYSTEM TO
REGULATE TRAVEL BETWEEN
INDIA *ND U. K

SHRIMULKA  GOVINDA REDDY
(Mysore) : Sir, I leg to call tne attention
of the Minister of Eternal Affairs to the
report that the jovornment of India would
request th: British Government to introduce
reg ilar visa system to regulate travel from
either country.
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THE DEPUTY MINISTER IN THE

MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
Mr. Chairman, Sir, as the House is aware we
have been concerned about the British policy of
discrimination against people of Asian origin
who are holders of Brit ish Passports. Recently,
we have also noted with regret that the British
Government are trying to diffemtir.te between
Anan holders of British passports born in Ir.dia
and those born in African countiies.
Essentially, the British Go\eirment are shirking
their responsibility of providing protect'on and
allowing their citizens to return to the United
Kingdom.

Since the passage of the Common-we.Kh Imm
grants Act in July 1962 tne British Government
have taken progressive steps to restrict (Le flow
of Commonweal h citizens, including Indians,
into the UK. In effect, today all categories of
Indians including puiely shorl-teim rs
proceeding to the U.K. have or are advit ed in
their interest to obtain an entry permit or
endorsement for the U.K. Despite this unilateral
introduc ion of what amounts to a visa system
cases have come o our notice of harassing and
hiimuliat-ing treatment being meed out to
Indians at entry p.ints in the U. K.

As against this, the Government of India nave
not impesed any restriction on British passport
holders coming to India. Government,
nevertheless, are seriously erned at (he
treatment meted out to Indians and appreciate
the feelings of tne House in this matter. Tney
are in touch with the Bri ish Government on
tin's question with a view to reaching a
satisfrxtory solution of t hese problems.
Government will, if necessary, consider other
measures to ensure tnat this discrimination
against British passport holders of Indian
origin is eliminated and also to ensure tnat
Indian visitors and entrants into the U.K. are
assured of proper treatment.

SHRI MULKA GOVINDA REDDY :
With your permission I would like to ask from
tne Minister how many persons of Indian
origin living in the different African countries
are holding British passports, how many of
them have been asked to quit the African
countries and how many have been allowed to
settle in the United Kingdom and how many
have refused entry into the UK. I wju™d
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also Mke to know how many British passport
Holders or British citizens ar® living in India at
present.

SHRI SURENDRA PAL SINGH : Sir, about
the number of persons in Africa holding British
passports, I have not got the figure at tne moment
but I can say that tne number of UK citizens in
India is approximately 3,000.

SHRI MULKA GOVINDA REDDY ; In view
of the fact tnat Indians are not treated properly in
the African CDuntries and tney are being kicked
out of those African countries and in view of trie
fact that they hold British passports and since the
British Government is refusing to honour their
responsibility, since the British Government is
refusing entry into their country of those persons
nclding their passports, may 1 know wnether the
Government of India has negotiated this question
with tne concerned authorities in tne O.K. and
since no " fruitful result has so far been achieved,
will tne Government of India take very firm steps
in seeing that Asians of Indian origin holding
British passports are allowoi entry into Britain for
settling in the UK?

If the Government of Great Britain fails to
accede to this reasonable request, may I know
whether the Government of India will think of
taking  appropriate =~ measures  including
expropriaring the properties of British citizens
now in India?

SHRI SURENDRA PAL SINGH

This is a question wiven has been discussed
here on a number of occasions. We have
informed the House tnat we feel very strongly
and are greatly concerned about the attitude
of Britain in regard to tats whole matter. We
also feel that i'™" is the legal and moral respon-
sibility of Britain to give pr teotk n to these
people who are their citizens and to allow tnem
free entry info their country. This is a fact tnat
a number of impediments are placed in their
way. A number of restrict!. ,ns are tnere
with the result that all of tnem are not able to
get easy entry into the United Kingdom. As the
House is already aware, regarding the people
from East Africa, tney have fixed a ceiling
of 1500 heads of families each year for entry
and we have been telling them that this quota is
inade-

urgent public importance

quate to meet the situation and they should
increase it. In addition, we also suggested a
number of other measures which tney could
have adopted to alleviate the hardship suffered
by tnese people but the response of tne British
Government in tnis regard has not been very
encouraging. We are doing our very best to
tackle this matter with them time and again
and persuade tnem to change their policy, but
so far we have not acni-eved any great
success.

SHRI MULKA GOVINDA REDDY : In
view of the unhelpful attitude of the British
Government, will the Government of India
think of the quitting the Commonwealth as a
protest against this ill treatment meted out to
Indians ?

SHRI SURENDRA PAL SINGH : This is a
much wider and more important question.
This question has also been discussed here in
the past and we have givenjU»e reason why
we are continuing »Hmbership. All I can say
in that UWrtow we have been feeling that it is
to our advantage to remain in the Common-
wealth.

SHRI BALKRISHNA  GUPTA
(Bihar) : Tell us the advantage.

SHRI SURENDRA PAL SINCH

We should realise that the Commonwealth is
no longer dominated by the British; it has no
longer a British character. It comprises a large
number of countries of Asia and Africa and
we feel that it is a very good forum where we
can t.iscuss matters of mutual interest. We
also have certain economic advantages, and I
may assure the House that if the time comes
when we feel that it is not to our advantage,
that it not in our national interests to continue
membership of the Commonwealth, we shall
certainly qujt, but that time has not come yet.

SHRI BANKA BEHARY
DAS(Orissa) : Sir, I have heard the Minister's
reply in regard to this question of quittingthe
Commonwealth and 1 think he isstill
suffering from some misapprehension,because
in spite of our relations  with
theCommonwealth there is not the same
freedom as regards Indians  going
toEngland and people from England coming
to this country. Again the decision of
tneBritish  Government to enter into
theEuropean Common market is also notgoing
to help India, so I think the time
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has come when t lere is no justification
for India to reman in the Commonwealtn.
It is high time th it the Government of
India should clear y tell them that we are
not interested ir ihe Commonwealth
any longer. I w nt the Minister cate
gorically to tell as that the Common
wealth has outiiv d its utility. Before
this Immigration . ,ct was passed did the
British Governnv nt put this question
before the Commmwealth Prime Minis
ter's Conference jefore they took the
decision ? Did they take up the
question of Rhodesia in the Common
wealth Prime Mini iter's Conference before
they came to >nclusion ? At no
time have they taken up any matter at the
Commonwea'tii Prime Ministers' Conference
whenever they took any action about i tner
countries in the Commonwealth; hey have
always decided these things uuwlaterally. In
view of this I do not tn nk there is any reason
to vacillate in this matter, and I want to know
categorically Sne Minister's opinion in regard
to this.

Secondly I wans to know whether the Minister
does not think that as far as racial discrim nat
on is concerned the ition ni-i bee- mo
aggravated in (he last two to three y ars
because now there is discriminatio ;. between
Indians born in Africa ho di lg British
passports and also Indians be.rn in India and
holding British passports, ~o in these two or
three years they nave gone a step further in
discrinrnating betw Ben Indians and Indians
holding British pas purls. This nas absolutely
aggravated he situation. May I know from th«
Minister whether they will tell the British
Government here and now that i f they do not
retrace their steps and h naour the commitment
that they had made o the passport holders India
will serious >y have to think of quitting the
Comn onwealth because that is the only
reciprocal measure that the Government, of
India can take in the present circum

SHRI SURENERA PAL SINGH : I .. with the
hon. Member that the U.K. Government's pol
by is not only discriminatory in th s regard but
it also does not take into account the realities
of the situation. We have said this before on a(
number of occasions. As regards what we
should do in this connection, whetner we
shouk quit the Commonwealth or take some
other action to bring it home to tnem th t this
kind of a policy is not fair and just, is
something on which
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I cannot make a commitment on behalf of tne
Government at this 6tage. It is a much wider
and bigger issue. All that I can say is that this
is a matter about which we are deeply
concerned and action will taken by the
Government of India if and when it becomes
necessary.

SHRI NIREN GHOSH (West Bengal)
When Indians...

SHRI BANKA BEHARY DAS : Sir
can I ask a small question?

MR. CHAIRMAN : No, no.
some very important business and...

We have

SHRIMULKA GOVINDAREDDY : This
is also import ant.

MR.CHAIRMAN-.Thereforel allowed you
one more question.

SHRI NIREN GHOSH : When Indians born
in Africa or in India and holding British
passport are denied entry into Britain why
should we not debar the entry of Englishmen
holding British passports into India as a retal
atory measure to put the question on an equal
footing? Sir, this question of Commonwealth
association has become a dhgrace to India. It
is a shameful thing and I want to know
whether the Government is aware that the
large number of democratic masses in India—
I can say almost the overwhelming majoiily in
India—is in favour of quitting the
Commonwealth. If a referendum is taken on
the point whether India should quit the
Commonwealth the verdict would be in favour
of quitting the Commonwealth because we are
suffering from imperialist tutelage. That is the
position. Is Burma at any disadvantage
because she has become a Republic? Nothing
of the sort is there. On the contrary its prestige
is high whereas being in the Commonwealth
we have become a second grade nation, not on
par with other nations. What are those
appropriate measures that you are going to
take? Define them; we demand that you
should debar the entry of B i ish citizens into
India to put the issue on an equal footing and
sever  connections with  the  British
Commonwealth so that India can take its own
decisions in all matters without being
influenced by the British which is an
imperialist power. Everybody knows that.

SHRI SURENDRA PAL  SINGH :
I share the hon. Member's feelings on this
question and I agree with him that
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Britain is not acting in a fair and just manner
in this regard. This racial discriminations and
their policy of not allowing their own citizen
to enter their country is something which is
really reprehensible but what action we
should take from our side I am not in a
position to say at the moment but I can say
this that if this kind of a situation continues
for some time we will have to take some
action from our side on a reciprocal basis and
we may have to impose restriction on the
entry of U.K. citizen into our country. That is
a matter which we can consider.

SHRT BHUPESH GUPTA (West Bengal)
: This matter has been pending for a long time
before this Parliament and eve.y time we are
told by the Government that the Government
is thinking but everybody knows that the
thinking apparatus of the Ministry of External
Affairs has become rusted long back and now
it is broken also. Therefore we are not
satisfied with this kind of stock answer being
given for years now. 1 should like to know
whether the Government considers that it is
morally respon ible to take some effective
steps with a view to cither forcing the Bri ish
Government to change this decision or
alternatively the GOvernme.lt itself should
take certain measures— You may call them
retaliatory or something else; I am not
concerned with the expression—and I should
also like to know why the Government of
India, for example doef not make it known to
the British Government that the Brit if h
passport holders would be treated for
purposes of entry in 11 fh's country as
passport holders of say Ita'y or any other
couniry and they would not enjoy any kind of
advantage or privilege. I think this can be
done.

Secondly, I would also like to say that (here
should be a concerted move by the
Government along with other like-minded
members of the so-called Commonwealth to
force the issue on the Commonwealth agenda
if they at all go to such conferences. I should
also like to know whether tne Government is
aware that this is not merely a question of
discrimination against Asian passport holder;
of Ind‘an origin but this flows from the racial
policy of the United Kingdom becaure there is
great pressure
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I by the racialists in England and the
present Government is also in certain j respects
following racial policies.

Is he aware that Indians are being
disciiminated on account of their colour and
race in many parts of England today? I should
like to know how many protests have been
launched by the Indian High Commission to
the British Government. Therefore nothing is
satisfactory at all. This Government is a weak-
kneed Government, is a timid Government.
Once in Moscow a question was put to Mr.
Satya Narayan Sinha when he was leading a
Parliamentary Delegation as to why we should
not quit the Commonwealth and do you know
what Mr. Satya Narayan Sinha, then Minister
of Parliamentary Affairs, I think, said? He said
"why fhould we quit the Commonwealth: we
snail make the British quit the Com-
monwealth." It was a wonderful answer. a
heroic answer. I told him; Why are you saying
sucn thngs? After all, tne Russian people are
intelligent people". If that is so why don't you
serve a notice on them? I say this is all bluff
and bluster. This Government run by the
British-influenced officials would never take
any such step. Suddenly Jawaharlal Nehru took
the decision in one of his unguarded moments

that India should continue in the
Commonwealth and we are continuing.
Therefore...

SHRI BABUBHAI M. CHINAI (Ma-
harashtra) : Sir, may I know if Mr. Bhu-pesh
Gupta is allowed to make a speech or is he
only to put a question?

MR. CHAIRMAN 1 He is not allowed fO
make a speech.

SHRI BABUBHAI M. CHINAI 1 We
have found in this House invariably Mr.
Bhupech Gupta has got the monopoly of
making a speech on any occasion he likes.

SHRI BHUPESH GUPTA : Monopoly he
knows better. With 12 votes he buys 43
votes...

SHRI BABUBHAI M. CHINAI il
understand it thoroughly. ,You need not leach
me and I do not require any lesson from you.

SHRI BHUPESH GUPTA : 1 have no

doubt about it.
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MR. CHAIIO fAN : We have got very
important items later on and I have got a
number of per ions here on my list.

SHRI BHUPISH GUPTA : Now Sir, since
my friend, Mr. Chinai, has interrupted me, th
s is the menialiiy. These are the people w'w
are behind the move not to quit the B ii h
Commonwealth...

SHRI 3ABUBHAI M. CHINAI : Mr.
Chiirman, S r, on a point of order...
SHRI BHUPISH GUPTA These

are the people who ire behind theBriu h.

SHRI BABUBHAI M. CHINAI : On

a point of ordc. You have been very kind
enough to ay that he is required to ask a
question He is making a speech in spite of
your d 'awing his attention. Your honour nas
not been able to see that ho puts a question.
Either you fhould exercise your power or you
should ask him to sit down. This will not do.
There cannot be discrimination between
Member and Membe .

MR. CHAIRMAN : Now, Mr. Minister.

SHRI A. P. JAIN (Utter Pradesh) : There is
no question.

MR. CHAIRMAN : It is for him to say.

SHRI BHUPE.H GUPTA i There is -a
question.

SHRI SUREI"DRA PAL SINGH : The
hon. Mem >er jurt said tnat the British
Governn eit are exercising discrimination and
heir policy has also an elemeit of racia sm. I
agree with him entirely. It is trve that they are
trying to distinguish between one category of
citi-aens and anothe category of citizens.
Briish citizens who are of European stock or
of Bri:i h ;tock have free entry into the UK.
There is no difficulty at all. Citizens of Asian
oiigin have all tV;« diffirilt »s, and in that
sense there is an element of racialism in their
attitude. We ha -e pointed out to them on a
number o occasions and we have told them
thai lis should be removed. These people suffe
hardships unnecessarily. As regards the
Commonwealth I have already replied.

MR. CHAIRM AN : Mr. Kalyan Roy, a
short question.
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SHRI KALYAN ROY (West Bengal)
Who is the Miivster of Externa' Affr.irs
in the United Kingdom? Is it Mr. Enoch
Powell who is deciding the policy in the
United K ngdom? Is the Minister avv;.re
that hundreds of Indians are today: band
ed in the Rome airport, in the Pai is airport
and the Frankfurt ai'port spending mor.ths
in the aerodrome lounge? What is he
going- to do about it ? La: t
as a self-respecting measure, wou d he take
over the B.itish plantations, the B
mines and the Briiih r Listly,
is it not true that because of this cowardly,
submissive attitude of this M:i i ry- the United
Kingdom can treat Indians holding UK.
passports as pariahs and untouchables ?

SHRI SURENDRA PAL SINGH

The Foreign Secretary is Mr. Michael Stewart
and not Mr. Enoch Powell. Mr. Enoch Powell
may have a different attitude and we are aware
of it, but ali I can say is that the Bri ish
Government do not follow nim. They do not
subscribe to his v'ews. I am aware of the
difficulties suffered by people of Indian oiigin
who are holding Brit sh passports and are not
able to get entry into UK. You are quite correct
that they are . tranded in Frankfurt and other
places. They have difficuliies. Sometimes they
have to go back to the places where they came f
< m. This kind of thing has been going on tor
some time now. That is why wc are greatly
concerned about it and we are thinking whether
we can tnke ceitain measures from our side to
prevent it.

SHRI N. R, MUNISWAMY (Tamil Nadu) :
I do not like to inflict questions on the hon.
Minister and I only put this question. Recently
it has been brought to my notice that many of
the Indians who go to the UK are subjected to a
lot of harassment, inconvenience and detention
at the customs point. We, on the other hand, do
not do such things at our customs point here. |
do not want that we should take any severe
measure; here, but at least we should have an
attitude of a tooth for a tooth and a nail for a
nail. As long as one member of the
Commonwealth is behaving like this towards
another member of the Commonwealth, in this
country we must be very sharp in bringing
them to their senses and show them that we can
also do the same thing. I want an assurance that
we will also do the same thing in case they do
not behave well.
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SHRI SURENDRA PAL SINGH :1
have already given an assurance that if our
efforts fail, it is quite likely that we will have to
take similar measures, impose certain
restrictions on British citizens.

SHRI ARJUN ARORA (Uttar Pradesh) :
The position is very amazing. There are
various restrictions against Indians entering the
UK, but citizens of the UK have free access to
any part of India. I am sorry the calling
attention notice has not been properly
worded...

MR. CHAIRMAN : Please put the question.

SHRI ARJUN ARORA : lwill be briefer
than all the others. There is no question of our
requesting the British to introduce the visa
system. They have introduced the visa system
and many worse things already for Indians. The
simple gxiestion is whether we, as a self
reipecting country, will introduce the vis a
system for the Britishers who want to come to
India. May I know if the Government realise
the gravity of the situation and will it now
introduce a visa system for the Britishers trying
to come to India7 Secondly, the Minister said
that the Commonwealth is a very good ckib
because we can go to London and discuss
questions of mutual interest . . .

SHRI BHUPESH GUPTA : We can go and
get photographed with Queen Elizabeth  1II.

SHRI ARJUN ARORA : That may be of
importance to you, not to you. There you and |
will not go. May I know what questions of
Indian inteiest have ever been discussed at the
meeting of the Commonwe t>sh Prime
Ministers? And what has been ilie outcome of
the Brii*'sli ho;*ility to India is well known
when Pakistan attacked India. ..

MR. CHAIRMAN : Now, please close.

SHRI ARJUN ARORA i I am just clou jig.
Wnen Pakistan attacked India, Mr. Wilson,
like a schoolmaster, tried to rebuke the school
boy that was India. In the United Nations tne
British representative never, never voted for
anything which India wanted even for the
smaller post, which India contests in the
United Nations, Britr.in'r, vote is againrt us.
What Indian interc,’ is served through this
well-known forum where problems of mutual
interest and admiration are discussed?

[RAJYA SABHA]
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SHRI NIREN GHOSH :
their interest.

Subservience to

SHRI SURENDRA PAL SINGH :

As regards making a request to the U. K.
Government to introduce the visa system I may
inform the hon. Member that the question does
not arise. It lies within our sovereign right, and
it is for us to decide what action we should take
in this connection. We do not have to make a
request. We have to assess the situation and
analyse it from our point of view and we will
take whatever action is considered necessary
from the point of view of our own national
interest. Now, Sir, as regards the question of the
Commonwealth, it is open to the hon. Member
to say that no useful purpose is being served by
our continued  membership of  the
Commonwealtn, but so far as the decision of the
Government is; concerned, we feel it is in our
interests to continue our membership. This is a
forum where a large number of Afro-Asian
countries are represented. Britain is no longer
dominating it and there is no kind of imperialist
policy which is being imposed on us through
the Commonwealth. It is a forum or a club of
nations with equal status and where important
subjects are discussed. It has served a useful
pur-pore up till now and we feel that. . .

SHRI M. M. DHARIA (Maharashtra):
Where is the useful purpose?

MR. CHAIRMAM : I have not called you.

SHRI M. M. DHARIA i Mr. Chairman, Sir,
it is not a question of calling me. It is a
question of getting a proper reply. . .

MR. CHAIRMAN : I am getting a reply. Let
him finish. He has not yet finished.

SHRI SURENDRA PAL SINGH : Sir
may I pose a question to you?

MR. CHAIRMAM : How can you? I am not
a Minister.

SHRI SURENDRA PAL SINGH:
It is not for me to stand up here on behalf of the
Government and say we are quitting the
Commonwealth. I am merely stating a fact of
policy of the Government of India as it is at the
present moment. It is open to hon. Members to
raise this
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question in this f( rum at some other time and
try to charge the policy of the Government in
tr is regard. We will certainly welcome a
discussion of this.

SHRI ARJUN \RORA i Sir, none of the
two question which I put has been replied to.
I asked him what are the subjects of Indi; n
interest which have been discussed n the
Commonwealth Prime Ministers' meetings
during the the last twenty years. Secondly, I
asked him . . .

MR. CHAIRIV AN i Do you expect a
ready answer tc a question as to what are the
subjects v/hich have been on the Agenda of
the 7ommonwealth Conference? Please let
us be reasonable.

SHRI ARJUN ARORA i He should know
where our interests lie.

MR. CHAIRMAN i Let us see. We have
got a very important item later. Can you give
the subjects on the Agenda of the
Commonwealth Conferences ?

SHRI SURENORA PAL SINGH : I
cannot say precisely.

SHRI PITAMBER DAS (Uttar Pradesh) :
Certaml; , a Minister cannot be expected to
be ijady with an answer to every questions.
Instead of giving an evasive reply he ¢ in
frankly say he cannot give a reply.

MR. CHAIRMAN
question to him

I have put this

SHRI ANAN''" PRASAD SHARMA
(Bihar): Is it necessary that every answer
should be satisfactory?

SHRI BHUPJ:SH GUPTA : I could not
catch this p< int. You said that the Minister
is not expected to know what happened in
th<; Commonwealth Conference.

MR. CHAIRMAN : Hon. Members will
know that today there are a large number of
Mnmbers who want to mention matters
Then we have got a very important tern. We
should think of that item a so.

SHRI SURENDRA PAL SINGH : T have
not tried to give any evasive reply at all. The
onb reason why I have not been able to gve
him proper reply is
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that this calling attention does not relate to
tne Commonwealth at all. But I can say this
much that the normal practice is that any
issues or matters which concern two
countries in the Commonwealth, such
matters are not taken wup in the
Commonwealth meeting itself. They are
taken up on a Dbilateral besis.
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& e fe o wrowe 39T 3 o 3 (% | TF o0 et 1 o o o A o &
TTAHz A oFmA ¥ T &\ AT F | 6T I9% we4 &, ar Irer Eeld §
Ag WAl TR § @ 9 qEaa r‘r_wr-’r!' ad 5 oy gant el & aaran I

FAT F AL A7 AT TFAA AT | FAT HIA-
g fadsr w47 1 597 07 AY FrOwrr d fw
ST I AT A A F ATHATE T AR
qa ¥ 6N 3, ITA & afawiw Frf
T 5 WHF AT gAv AT, 347 faa & falzr
FHATA T AT A@ET FTem dE A
qqg 47 97 AT a4 § AT 99 TF OF
T UF TGV AHT T ATHIC FIHATA
# qdt g€ & 1 ag A & fF wHAde
AT [ ag & IqE A d ) g
g Graz av Avig afesar g, gt
g s Fr drla wfear g, fax
AT 75 TR #2 F FHAIF 0 oA |
o gare faq aga 99aT & 1 9T
T FHAGEG W @A A1 St Arfa sfermiT
Fr gt &, A% AL & g7 fa=r 00 @ik
gH ANl AT T START AlaeE, WA
&R s &7 &% A ad T3t 0 95 ¥
gwa sar daw faser ww F, A1 wv
W W49 7w A F60 | 9g ar
OF T1d g% |

Avaq, zad a F 7z wvar wET
g & 7 faar afr av g ©fr &, wre oY
g@X frer afe amanfawar & fasg |
afaarT Tom FY FHA @AY, T8 TIH
Brag 47 AT § FHA JZAT T T 9q7H,
7g wone & fag fEar e ol o
T AT & | Ag Ty W Ay ara §

Gafewr wvre sv @ w1 qforr s

gfzfedi a1 ¥ faar smar g @R
o §49 ¥ ag goere wg qifafzs ey
o, [Srai a7 &1 S sivar 2, 9TeT &7 9
TERT @, ATRT HT AT R § AN AT A
FAGT KA W TW ACfT B 9T AY
T EHA 2, 98 THE §1 % | § Tg ATFAT
g g (% saw (g W e 19 |/
FIT I AT TEN B

ot adar wiw Faa o warafy g,
urArT wrey F qor F feaT ofr sroh
& i fafzr qraad gew 54 go a=T-
wiEl A T # 9F go § it F afaer
A& foa w1 3 1 U O IH HE9
a7 750 & A Az FEar wivea g

fﬁnfmﬁa‘mtﬁi‘rg‘ﬁ | T T G

A T 5, WA A TEEE & A TR
a2 # g qhwwa § fF 5@ aeg ¥ feaw
A

ag ava wey & fw 395 Aat o F fawy
g & & argog saa fv ga ow At
¥aag g e, aftw aw awsgrd v
= avg ® ann & g femsT dar 7 ¥
arg, afea fow o g& a7z oY fawsy
i & faaw ardr $e e &
i @i uw ®rer, difar var § F
oF qre A fEh 1,500 @t 5T oawa
affa & ag sraar g s St feafy §
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AT FT awdr o1 Wr Y, AW W W@
w1 arradt, sfeaw vlom & & o ag
AT FTEA &, AT AN AT 9T W@

Fq @1 wAE 9T GOwT W F9
arew g i fofew sowme & dmas =
afe & afesr e o< for 8 0 73 &
Iy WENEE, 1962 & AR 4gF ¥ OH
FTAA a4, @A 1T 7T 1968 & A7 fored
IgiN F e F¢ faar & fF wvraey
ar fafew fafeswr st & 398 gadaq
AR fafowd Y &, F & el F wew
a1 wa &, afer @ ofemw e &
F 9 7Y a7 awa AT & w1y #0748
ama anfge &7 § f g drig &7 Aif
21 gw T Afr & femr w@ @ @R
g qg et =af o T o @ |
TER AT F gHA AT W I aqAT &
- g

arfady a9 Fwdey &1 Wl AR
AeqW WEYeq, Tk art ¥ F o F 9w
21 & @ day F Tawr &Y FgAr Angar
g % e g9 ¥Toaden vz § A mAdrg
g qaard & @f Fe awg § owe
faenly av few aw & fadw amel &
qrferet azaeft |

St TWITAY . FTATGEY Al BrEdr
3Y @ @Y% Tew fau qowre #r faadr
famr &Y sy, sadran g o

(Interruprions)

st garefa © v A sred

o gl O f@w g ara § wwal
g & o o g A arfesft st @
AT 7g &vF ara @ f SNl | S ATy i g
o fox & fF so8 a2t § go fovar st
& fFan s, @0 sgAr W Wy i
g

Y CAILAN © GEHT A qT AT
feeay &, a5d g7 © e gw qeaw oFww &

[23 MAY, 1970]

to a matter of 18

urgent public importance
7 &, a1 9 q2aw GF9T B PR AT
A EFT T |

o gl o faqg ;o T A & wEA
Tard sifuw gT gr g WosEey few-

= wear afwa @ fF gEaw oew

7o g AT & e &Y ienee
afew ox ww avg & wfzwew dwoww d
T GAQ TS SAIRT HL T4, ATHA qG T
=dihe Tt €, foa® ard # w497
qfewer § | T9H agd o @l w1 "W
AT TEAT §; FEIE Lo Fo F WA &Y
gaTe #5di a7 ara w74 @, afw ww W
FaTd FA1 92ar § fw fm 9| e
St qgf 9T W@ @ &, IAwT ve e W g
FAT qEAT § 1 TEE wig & @y EH
aga | T arw ifer #Y el
&7 dag wiiaer g s Sasr UF 67 3w
e ¥ 94 q3dt 8 W wa 9% @y
S @i & Awfawr 7 &% fon s g aw
w fow o wgar qfiwe & s gw W
FOT |
MR. CHAIRMAN : Mr. Alva.

SHRI JOACHIM ALVA (Nominated) ° I
tSiiI;d that most of the questions have been put,

e wri wgifae (faeedt) @ sftme,
7 welt mErer @ AT wEar § e
S SIITIERY A 9 AT &7 O
TV ¥ IFG  FAT WA §Y TEA| § G&-
fag 8 &1 #I1r AT T @1t W Y
FE AT wrt § fF Sde 7 oy we-
A7 T gU §, T4 61T Jo Ho FT WE-
®T FT, agr & @@ w1 fFw awe w7
FEE 8 7 W gawt ug o § fE
IAH WY GEITR FT AT FUE FT 497
fear s & ? A & st 9@ 9% 99
A & "z I 9ed &

Fhar T o mav g fe
agt & @i #1 w€ a7 sl gy
q3aT §, at I9F TE A @ F 9 9
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[ *ro wré wgrfie |

g AT & TR Haw celew e #
san frean ¥ wifs  swwr gw ffe,
FO OH FAT6 § AW T 70 74 & 06T
el HAZT TE W WA § @ 419 99-
o B WA F | At oW avg & A §
W & U7 wre ws femaw  cai
T/ &7 &7 agh o IhEA & oA
FH A FT A, TEE @ F 0 fa=re
Foft ¥ f§ i 7

AN Far o femfra 0 gz s & &
T F gmT A ow oag 9w AT
& &1 oF a2 wrw 5y § e qer a7
AR G FTE & UFA 4T A
I T w7 @A ST G AN ag & S
G & FT A (el o v w1 g T
I AV FT ARG TEAT 59 & (WL AT FA
FT A1 §B AT Fi

-t
“h

A1 T ATl 9Tl

9T

g ST TH § w7 wwe g
S §, 9T AT ATAw T ATATC A ¢

Saey {mar g 7

ot g7 am fog 0 ag 78 & & aw
¥ T F NG AW QRS 9 Ta
g A7 FiEETEa dew A wfae @
& W &%3 § 1 9% 79 aid agi ol
HTETT A 3, wtfag v et
&7 T & A%
forg A v & 571 aondr @6 §

HiMT 8,

wer &7 Ly I,
@ "arw ug e St oagr fggeam &
s To Fo A wiw my §, I F wig
war Fafa g g v
IWe WIE RMFWET © S 719 £ 3997

uyl PNIAT FE 9w T a6 T AT 915
saear q@l g 7

ot REex o fe o W @l oW §
G qlew 5% & g i 3T Awt
witfrr #efr & fafew gl wdw &
qtfaz &% & qga Wt ffar @l 2

[RAJYA SABHA]

OH the Table 20

THd gg o g faerae A 2 e oo
ohifa wt 27 T &, A awi O ¥ A
afwT arar ag & fe oefe &% & e
39 $849 off § fF g7 97 wwed 9T oy-
gua s@fedry fer st ga%r nag &t
frmz & 2adt &, ey wAvwa sl
5, T wAr &, vt vt g fm
AW ®1 A g7 £ ) g9 THT 9
T T ¥ wrfow §¢ @ € F wa grfwe
z fomr @1 garwy oe we & Tifasr 0
wifga 1 #fes omr 79 g &0

TE WA ug & I AW F q™Y A
dar1 &, AT 0 Ay wg ¥ g (% ag wEl
¢ v 7@ g Gdtie qigem & aEr g,
foer udrzge e & 1 Sfwr @
aw waiHe #1 d@ifa w0 s @, awr e
qavTy AEF &, AR T wT OIS
fean & #te =g 0% T A 92
ST AR 21 wgr &, ATIT §E "ywEl @
zamT § o oY fogmad st & et ge
FTA FT B0 FIT £

PAPERS LAID ON THE TABLE

I. ANNUAL REPORT AND ACCOUNTS (1968-
69) oF THE NATIONAL SMALL INDUSTRIES
CORPORATION LIMITED AND RELATED PAPERS

I1. NOTIFICATION UNDER THE FORWARD
CONTRACTS (REGULAITONS) ACT, 1952

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI K. V.
RAGHUNATHA REDDY) : Sir, I beg to lay on
the Table, under subsection (1) of section 619 A
of the Companies Act, 1956, a copy each of the
following papers (in English and Hindi):—

(i) Fourteenth Annual Report and
Accounts of the National Small Industries
Corporation Limited for the year 1968-69,
together with the Auditors' Report on the
Accounts.

(ii)) Review by Government on the
working of the Corporation.



